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Rejinder Kumer and another A-plic-nts
versus
Deilhi Adm. «nd another Respondents.

HonelMir. Justice LeL. aarivasteva, Vet
Hon. M. Usha Sevara,Adm, lember.
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(Hon. Mr, Justice Bel. Srivcsteve, Vets)

As the pleedings are complete, the case is
being he.rd and decided finelly. 9dpecial recrultment
of candidote® for the post of constable in Delhi
police wes hald in saheranpur &no Kampur in the ‘75
month of May, 1567. The vacarcies were notified :
to Employment Exchenge end @ condition wés impased
thet the .ge of candidetes should be between 16 to
21 ye rs on or before 11.5.87 and 15.5.87 and thet
the cendidates must be registered with any of the
Employment £xchznge in U.F. one month beforr
11.5.67 and 15.5.87 for recruitment at sahsranpur
end Rempur respectively. It appeeis thet thess
persons got recruitment and weie &ppointed =8
Pulice Lonstable.aubssquently on screening it
trenspired that & number of the candidates howve
ercsed/tampered w ith the dote of registretion in
the %fmp]oyent Registration Card and cceordingly

the cards were sent for verification, to the Employne

Officers and it was ﬂ;:zzﬁfipt a pnumbe® of  epandl Bieo

v




/re»cruit constables managed to get the anpoina,mg,ni%;,_«-g_jm

by suwbmitting bogus Employment Cards and h«d erdﬁ%ﬁ"

the dgete of regiahrgtion and the serviwes of the

spplicants/otheeds were termincted.
it is not necessery to en.ar inteo the verious
: to

| pleas. According/theé applicents they were given

'(_o

employmeént «fter due verifixction, eand their ssrviges

have beeh terminsted behknd their bsack emd Eret tne

witbeut giving eny notice. The applicants were entitlec
to certein protection and their seftwices could not

" heve been terminated in this menner. it wes & cese

i aud :
of misconduct, ke—ie-—tpwe—thet wiothout e portunity

e

of heariny ths services could not have-been terminated
Accordingly $his applicetion deservecs to be <17 gwsd

This Tribunal has elso taken Similer view in the

¢rse of Vinod Kuméer vs, Delhi Administretion and

accordingly this application 1s allowsd ana the

ofder de-ted 15.4.88 terminating §he services of the
cppyigumtu is queshed. The cpp1icohtu will be tukeh
back in services« lhe respondents may heold &n enquiry
after giving opporéng to thwap;ILCGnts. Nec order

“o Lo costls. MP, is alsodisposed lﬂléj’ﬂfa'gc g
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